KARNATAKA LOKAYUKTA

NO:UPLOK-1/DE/437/2016/ARE-9 M.S.Building,
Dr. B.R. Ambedkar Veedhi,
Bengaluru - 560 001.
Date: 30-04-20109.

: : ENOUIRY REPORT : :

:: Present ::

( Lokappa N.R )
Additional Registrar of Enqiuries-9
Karnataka Lokayukta,
Bengaluru

Sub: Departmental enquiry against 1) Sri Y..B.
Thalawar, Gram Panchayat Secretary,
(Presently at Hiremallur gram Panchayat) and
2) Sri R.Gowdager, Gram Panchayat Secretary
(Presently at Belagala Gram Panchayat),
Uppanasi Gram Panchayat, Hangal taluk,
Haveri District — reg.

Ref: 1) Government Order No. mw® 509 remos 2016
Zonded, 8: 12/9/2016.

2) Nomination Order No: UPLOK-1/DE/
437/2016 Dated: 5/10/2016 of Hon'ble
Upalokayukta, Bengaluru.
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This Departmental Enquiry is initiated against 1) Sri
Y..B. Thalawar, Gram Panchayat Secretary, (Presently at
Hiremallur gram Panchayat) and 2) Sri R.Gowdager, Gram
Panchayat Secretary (Presently at Belagala Gram
Panchayat), Uppanasi Gram Panchayat, Hangal taluk,
Haveri District (hereinafter referred to as the Delinquent

Government Official for short “DGO-1 and 2”).
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In view of the Government Order cited above at
reference No.l, Hon’ble Upalokayukta vide order dated
5/10/2016 cited above at reference No.2 has Nominated
Addl. Registrar of Enquiries-9 to frame the charges and to
conduct the enquiry against the aforesaid DGO. Additional
Registrar of Enquiries-9 has prepared Articles of charges,
statement of imputations of misconduct, list of witnesses
proposed to be examined in support of the charges and list of
documents proposed to be relied on in support of the charges.
The copies of the same were issued to the DGO calling upon
him to appear before the Enquiry Officer and to submit

written statement of defence.

The Article of charges framed by the ARE-9 against the
DGO is as under :

ANNEXURE-I
CHARGE
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ANNEXURE-II

STATEMENT OF IMPUTATION OF MISCONDUCT:
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The DGO-1and 2 have appeared on 16/6/2017 before this

enquiry authority in pursuance to the service of the Article of

charges.

Plea of the DGOs have been recorded and they have

pleaded not guilty and claimed for holding enquiry.

The DGO-2 has submitted written statement is that,

Alleged charges against him are legally not maintainable

in the eye of law. The complaint only to harass government

servant and not for any other purpose hence, the complaint

itself is baseless. Hence, proceedings initiated may be
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dropped in the interest of justice. Further denying the fact
that he and other persons had created false document in the
name of Bhavani sales company and thereafter the amount
has been misappropriated. Further denying the fact that the
drilling of borewell under the scheme of district minister and
thereupon alleged that the said borewell was drilling under
the funds of gram Panchayat and misapproprtiaion of funds.
Further he has denied the fact that during 2012-13 and
2013-14 there was misappropriation of Rs.4,50,000/- by

creating false bills.

Further he has submitted that all gram Panchayat
members accordingly the resolution has been passed for provi
basic necessities ie., providing drinking water etc. On the
basis of resolution has been passed, requested Bhavani sales
company to provide materials for repair works to supply of
water etc. Accordingly Bhavani trading company had given
details bills. Hence, the question of creating false bills and
duping the money of the government does not airse. Further
he had completely denied all the articles of charges. He had
followed all the procedures and guidelines which are required
to be followed under the respective scheme. Hence, prayed

to drop the proceedings leveled against him.
The DGO-1 has submitted written statement is that,

Alleged charges against him are legally not maintainable in
the eye of law. He has not committed any misconduct and
dereliction of duty during his period. Further submitted that
has not created any documents and misappropriation of any

fund . Hence, prayed to drop the proceedings against him.
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The disciplinary authority has examined Sri S.
Basavarajappa s/o Bangarappa, Retired Audit Officer,
Mysuru as Pw.1l, Ex.P1 to 10 are got marked. The DGO-2
has examined as Dw.l and DGO-1 has examined as Dw.2.

Ex.D1 to 3 are got marked.

The DGOs have filed written brief. Heard the
submissions of the disciplinary authority and DGO’s side. 1
answer the above charge leveled against the DGO-1 is in
NEGATIVE and charge leveled against the DGO-2 is in
AFFIRMATIVE for the following ;

REASONS

3) It is the prime duty of the disciplinary authority to prove
the charges that are leveled against the DGO.

4) The disciplinary authority has examined Sri S.
Basavarajappa s/o Bangarappa, Retired Audit Officer,
Mysuru as Pw.1, Ex.P1 to 10 are got marked. The DGO-2
has examined as Dw.1 and DGO-1 has examined as Dw.2.
Ex.D1 to 3 are got marked. Pw.l deposed in his chief
examination that as per the direction of the Hon’ble
Upalokayukta he has inspected the documents pertaining
to the alleged complaint against the DGO who were the
then PDO, Uppanasi gram Panchayat. Hanagal taluk,
Haveri district. Further deposed that the complainant
Girimallappa Jugali filed the complaint against the Present
gram Panchayat, Uppanasi. As per the complaint the
DGOs have created the bills, in respect of amount granted

in the year 2012-12 and 2013-04 for drilling bore well and

0],06‘“



10

drinking water supply, purchasing of street light electrical
goods. Further deposed that after verifying the concerned
document produced by  the Uppanasi gram
Panchayat, he has found that the DGOs without calling
the quotation purchased the pump sets and other
materials worth more than Rs.5000/-. Further purchased
the electrical and bore well goods etc., for the amount of
Rs.4,73,000/- from the Bhavani Electrical and other
shops without «calling the quotation by violating
government order No.AaEe 01/TCE/2012, dated
21/6/2014 and KTPP rules 2000. Further he has
deposed that the allegation No.1,3 and 4 made in the
complaint are proved. For that the President of the gram
Panchayat by name B.P Hurala Ratnamma Fakkirappa
Sunagar and Secretary Y.B. Talawar and R.S.Gowdager are
responsible. Further deposed that after scrutinizing of the
documents he has submitted his report. As per Ex.PS
along with documents. Further Pw.1 deposed in his cross
examination that the DGOs violated the above said
government order dated 21/6/2014 and KTPP rules 2000.

5) The DGO -2 himself examined as a Dw.1 he has deposed
that he was working as PDO of Uppanasi gram panchayat
from 3/11/2012 to 20/6/2013. Further he has deposed
that as per the resolution passed by the gram panchayat
Uppanasi on 9/1/2013 he has purchased electrical goods
from the Bhavani sales corporation Haveri on credit basis
because of there is no fund in the gram Panchayat to fulfill

urgent need of the public ie., drinking water supply then
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he has repaid the said amount after grant released by the
government. The DGO-1 examined as Dw.2 he has
deposed that he was working as in charge PDO of the
Uppanasi gram Panchayat from 1/4/2012 to 3/11/2012.
During his period he has not purchased any materials as
alleged in the charge and he has not committed any

misconduct or misappropriation of any amount.

6) Ex.P1 is the complaint dated 24/2/2014. Ex.P2 and 3 are
the complaint form No.I & II dated 25/10/2013. Ex.P4 is
the documents produced by the complainant along with
his complaint page 76 to 250. Ex.P5 is the investigation
report dated 17/4/2015 submitted by the Pw.1 page
251-272. Ex.P6 is the document submitted by
Investigating Officer along with his report page 273-278.
Ex.P7 is the ledger documents in respect of Nirmala Bharat
Abhiyan 2012-13. Ex.P8 is the documents in respect of the
13th Finance year plan for the year 2012-13. Ex.P9 is the
documents related to MGNREGA Scheme for the year
2012-13. Ex.P10 is the documents related to Ashraya
Scheme for the year 2012-13. Ex.D1 is the letter dated
11/2/2013 of PDO Uppanasi gram Panchayat to the E.O,
TP, Hangal. Ex.D2 is the letter dated 11/2/2013 of PDO
Uppanasi gram Panchayat to the AEE, PRE Sub division,
Hangal. Ex.D3 is the action plan of gram Panchayat
Uppanasi under 13t financial plan for the year 2012-13

and other documents.

7)  Perused the evidence of Pw.1, Dw.1, 2 along with above
said documents and written brief submitted by the DGOs
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and articles of charge framed against the DGOs. As per the
complaint the complainant made 4 allegations in his
complaint. After investigation the 1.O-Pw.1 submitted his
report. As per his report allegation No.1, 3 and 4 are prima
facie proved against the DGOs. On that basis charge
framed against the DGOs.

8) The allegation No.l is, the DGOs created the bills in the
name of Bhavani Sales company without calling the
quotation and purchased the materials in respect of
drinking water supply work for Rs.1,23,422/- by violating

the rules.

9) Perused the evidence of Pw.1 and documents produced
by the both sides along with report submitted by the Pw.1
le.,, Ex.P5. In Ex.P5 the Pw.l in Para 1no.4.05 to 4.08

stated as foliows.
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10) Perused the above said report and evidence of Pw.1,
Dw.1, Dw.2. The Dw.1 the DGO-2 admitted the fact that he
has purchased the materials on credit basis in the Sri
Bhavani Sales Corporation, Haveri as stated in the report
submitted by the Pw.1. EX.P8 page 298 -304 are the bills.
Ex.P5 page 267 is the resolution passed by Uppanasi gram
Panchayat on 9/1/2013. As per the said document,
draught condition continued in that area and scarcity of
drinking water increased and there is no sufficient fund in
gram Panchayat to purchase the materials for repair of the
bore well etc., for that the gram Panchayat general body
give consent to purchase the materials by the PDO on

credit basis and after received the grant from the
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government to e paid the same. Ex.P5 page 267 is the
resolution of the gram Panchayat, Uppanasi dated
15/3/2015. In the said proceedings amount of
Rs.1,25,000/- estimated regarding the maintenance of
street light and solar light, Rs.2,50,000/- for purchasing
the materials and repairs in respect of drinking water
supply, Rs.1,25,000/- is repair of motor, pump, starter
etc., 60,000/- for repair of panchayat building and
maintenance of toilets Rs.1 lakh for cleaning of drainage.
But there is no document from the side of the DGO to
show that there is any provision under Panchayat Raj Act
or any other act and rules that they have power to
purchase the materials on credit basis without calling the
quotation. The DBGOs have not produced any documents
to show that thev have taken permission from the same
from their higher authority. The Pw.1 produced the

government order No.ews 01 &4 2012 doreecd & 21/6/2012 (page

269-270). And also cited section 4(e) (ee) of KTPP Act 1999.
Considering the above said provision of law DGO
purchased the materials up to Rs.5000/- without calling
the quotation but the above Rs.5000/- up to 1 lakh
purchased the materials by calling the quotation and after
Rs.1 lakh the KTPP Act is applied. Further in respect of
mini water supply scheme up to Rs.2 lakh KTPP Act is not
applicable. But, quotation should be called by the DGO.
Considering the bills and account ledger book there is no
alleged transaction held during the period of DGO-1 who
was working from 1/4/2012 to 3/11/2012 as in charge

PDO of Uppanasi gram Panchayat. Hence, he has not
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responsible for the same. But, the said alleged transaction
took place during the period of DGO-2 who was working as
Uppanasi gram Panchayat from 3/11/2012 to 20/6/2013.
The DGO-2 has not produced proper documents regarding
the expenditure of the alleged amount stated in the charge
and also all the documentary and oral evidence clearly
reveal that the DGO-2 violated the government circular
with provision of KTPP Act 1999. Further there is no
material evidence from the side of the DGO-2 to disprove
the Ex.P5 report submitted by Pw.1 and charge leveled

against him.

11)  As per the report Ex.PS submitted by the Pw.1 the

allegation No.2 in the complaint not proved but allegation
No.3 of the complaint is prima facie proved that created
the forgery bills in respect of 13th financial plan for the
year 2012-13 and 2013-14 and misappropriated the fund
Rs§.4,50,000/ -. For the same the charge framed against
the DGOs. The Pw.1 in his report Ex.PS para No.8.08 to

8.09 as follows ;
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T 138e BeaFod oﬂ.raeasﬁcm@obeg ué&gs dn.4,73,000/- dag
230TEITD TRBAN0TI FOTBIRIOEITITT.

8.09 : T50X I8 ®0.59/01/8389/2012 & 21/6/2012 O

B30 FooT 1999 exgzed-1 Byt 4(®) (il) Fooo Beetess
ReOT &0 wégojoabd DR TODHIFY 200eDT DY
JoJIPos Fedesed By 4.73 ogw mm@rwqu 200D B3

@

o



S0eQ0% JOLELHTE), GVL0LTEIAT, Esd Woesoo  GIF
DB TOLFEBEOUND  FErERReTEHRAS D0E  mendoo
FOTBIRIODTOTTI.

12)  Perused the evidence of Pw.1, Dw.1 and the above said
document along with report of Pw.1 there is no document
from the side of the DGO to show that the DGO called the
quotation before purchasing the materials as stated in the
Ex.DS5 report as well as the bill produced by the
complainant ie., Ex.P4 and the document produced by the
Pw.1 Ex.P6. As per the report and documents during the
period of DGO-2 purchased the material worth
Rs.60,250/- from Manjunath Electrical works, Mulatalli
and ‘Rs.4555 /- from Puja Electrical, Hangal, and
Rs.3230/- from OM electrical, Haveri Rs.86224 /- from
Veerabhadreshwara Electrical works Uppanasi, Rs.9419/-
from Mataji Electricals, Haveri, Rs.29329/- materials from
Vinayak Electrical, Haveri, Rs.9850/- materials from Guru
Puttaraju  Electrical works, Uppanasi, Rs.20390/ -
materials  from  Siddalingeswara Electrical works,
Uppanasi, Rs.6250/- materials from Mruntyunjaya
Electrical works, Mulatalli, Rs.243643 /- materials from
Bhavani sales corporation, Haveri, total amount of
Rs.473039/-. Perused the bills issued by Manjunath
Electrical works there is no TIN number and in the bill
issued by OM electrical hardware there is no TIN and bill
number. And further in bill issued by Veerabhadreswara
Electricals there is no TIN number and also TIN number is
not there in the bill issued by Manjunath Electrical Works,

Mulatalli and there is no date in the bill issued by

%(\/
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Mrutyunjaya Electrical Works. Considering the bills and
account ledger book there is no alleged transaction held
during the period of DGO-1 who was working from
1/4/2012 to 3/11/2012 as in charge PDO of Uppanasi
gram Panchayat. Hence, he has not responsible for the
same. But, the said alleged transaction took place during
the period of DGO-2 who was working as Uppanasi gram
Panchayat from 3/11/2012 to 20/6/2013. Hence, the
DGO-2 is responsible for the same. Considering the above
said all the said alleged transaction held during the period
of DGO-2 and said document clearly reveals that the
DGO-2 violated the above said government circular and
also provision of KTPP Act as stated by Pw.1 in his report
Ex.P5. Hence, the DGO-2 is held responsible for the same.

13) Investigating Officer has submitted his report Ex.P5 and
stated that the allegation-4 made by the complainant
regarding the fact that the DGOs have purchased the
materials in respect of maintenance of bore wells in
Uppanasi gram Panchayat they have not called the
quotation and violated the above said government circular.
For the same charge framed against the DGOs. Pw.1 in his

report Ex.P5 para No.8.11 and 8.12 stated as follows;
811 =B e Tow0HAEOB  HTTHTRCD TOA  TROSTIT),
TOBeIVRN R  B0We0D  wyod  evgPedh  ERIEY 6
23ee0a3e® rbcgcdabég &%3 meEy) 4 e3Re030° &0 Zoo@@%
MEENTY 6 W¥eeTe3 e 116 @ﬁrw eODTD  WRITT
eaﬁc% & eRITINEY) 1.33 @ﬁ @"ag e30RTEYED FOTRIWORDTOTTI.

8.12 : TTOO esTIeB T0.59/01/8539/2012 & 21/6/2012 02 FIvd
FoOT 1999 epeod-1 Bgo® 4(3) (i) TFo Feelless aheed ©C
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TeI00B  e3eedRef dSrIRred Fene TRV,  900eDTS
JeTe50n) 00D B3 s30ee0c8 QDT LV0FT ek e
Soeanahd LAFD  THBY  FODELIBE T #:»‘rwéd@cmdsdﬁd:@cp
FOTR2008T0SE3.

14) Perused the documents produced by the Pw.1 and
DGOs, there is no document furnished by the DGOs to
show that they have called the quotation before purchasing
the materials. The above said alleged transaction held
during the period of DGO-2 only hence, it clearly reveals
that the DGO-2 violated the above said government

circular.

15) Considering the bills and account ledger book there is
no alleged transaction held during the period of DGO-1
who was working from 1/4/2012 to 3/11/2012 as in
charge PDO of Uppanasi gram Panchayat. Hence, he has
not responsible for the same. But, the said alleged
transaction took place during the period of DGO-2 who
was working as Uppanasi gram Panchayat from
3/11/2012 to 20/6/2013. The DGO-2 has not produced
proper documents regarding the expenditure of the alleged
amount stated in the charge and also all the documentary
and oral evidence clearly reveal that the DGO-2 violated
the government circular with provision of KTPP Act 1999.
Further there is no material evidence from the side of the
DGO-2 to disprove the Ex.P5 report submitted by Pw.1 and
charge leveled against him. The material documents
depicts that the DGO-2 misappropriated the amount of
Rs.5,96,422/- as stated in the charge and violated the
government circular 85003 e5z3e8 ®0.65%9/01/6320%/2012 & 21/6/2012.

F
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There is no material evidence against the DGO-1 to prove
the charge leveled against him. Thereby the disciplinary
authority succeeded to prove the charge leveled against the
DGO-2 only and failed to prove the charge leveled against
the DGO-1.

16) In the above said facts and circumstances, charge
leveled against the DGO-1 is not proved. The Charge leveled
against the DGO-2 is proved and responsible for the
amount of Rs.5,96,422/-. Hence, report is submitted to
Hon’ble Upalokayukta for further action.

&\rﬁ?’“’?ﬂ\?\)\\a\
(Lokappa N.R)
Additional Registrar Enquiries-9

Karnataka Lokayukta,
Bengaluru.

i) List of witnesses examined on behalf of

Disciplinary Authority.

Sri S. Basavarajappa s/o Bangarappa, Retired

S Audit Officer, Mysuru dated 9/1/2018 (Original)

List of Documents marked on behalf of Disciplinary

Authority.

Ex.P1 Complaint dated 24/2/2014

Ex.P2&3 Complaint form No.I & II dated 25/10/2013

Ex.P2(a)&3(a) | Signatures

Ex.P4 Documents produced by the complainant
along with his complaint

Ex.P5 Investigation report dated 17/4/2015 along
with documents.

Ex.P5(a) Signature

oy
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| Ex.P6 Document submitted by Investigating

Officer along with his report

Ex.P7 Ledger documents in respect of Nirmala
Bharat Abhiyan 2012-13

Ex.P8 Documents related to MGNREGA Scheme
for the year 2012-13

Ex.P9 Documents related to MGNREGA Scheme
for the year 2012-13

Ex.P10 Documents related to Ashraya Scheme for
the year 2012-13

jif) List of witnesses examined on behalf of DGO.

Dw.1

Sri Ramesh Nasheemaiah Gowdager, Gram
Panchayat Secretary (Presently at Belagala Gram
Panchayat), Uppanasi Gram Panchayat, Hangal
taluk, Haveri District dated 20/7/2018 (Original)

Dw.2

L

Sri Y..B. Thalawar, Gram Panchayat Secretary,
(Presently at Hiremallur gram Panchayat) dated
30/8/2018 (Original)

iv) List of documents marked on behalf of DGO

[ Ex.D1

Letter dated 11/2/2013 of PDO Uppanasi gram
Panchayat to the E.O, TP, Hangal

Ex.D2

Letter dated 11/2/2013 of PDO Uppanasi gram
Panchayat to the AEE, PRE Sub division, Hangal

Ex.D3

Action plan of gram Panchayat Uppanasi under
13th financial planning for the year 2012-13 and

other documents
Qk’ﬂ"* v\l
(Lo app%o.R) 7

Additional Registrar Enquiries-9
Karnataka Lokayukta,
Bengaluru.,




GOVERNMENT gF KARNATAKA

KARNATAKA LOKAYUKTA

No.UPLOK-1/DE/437/2016/ARE-9 Multi Storied Buildings,
Dr.B.R.Ambedkar Veedhi,
Bengaluru-560 001,
Date:03/05/2019

RECOMMENDATION

Sub:- Departmental inquiry against;

1) Sri Y.B. Talawar, Grama Panchayath Secretary
(presently at Hiremallur Grama Panchayath)
Uppanasi Grama Panchayath, Hangal Taluk, Haveri
District and

2) Sri R. Gowdager, Grama Panchayath Secretary
(presently Belagala Grama Panchayath), Uppanasi
Grama Panchayath, Hangal Taluk, Haveri District —
Reg.

Ref:-1) Government Order No.mw= 509 memos 2016 Bengaluru
dated 12/09/2016.

2) Nomination order No.UPLOK-1/DE/437/2016
Bengaluru dated 05/10/2016 of Upalokayukta-1,
State of Karnataka, Bengaluru.

3) Inquiry Report dated 30/04/2019 of Additional
Registrar of Enquiries-9, Karnataka Lokayukta,
Bengaluru

The Government by its Order dated 12/09/2016 initiated
the disciplinary proceedings against (1) Sri Y.B. Talawar, Grama
Panchayath Secretary (presently at Hiremallur Grama Panchayath)
Uppanasi Grama Panchayath, Hangal Taluk, Haveri District and
(2) Sri R. Gowdager, Grama Panchayath Secretary (presently
Belagala Grama Panchayath), Uppanasi Grama Panchayath,
Hangal Taluk, Haveri District (hereinafter referred to as Delinquent
Government Official’s 1 and 2 for short as ‘DGO-1 and DGO-2
respectively’) and entrusted the Departmental Inquiry to this

Institution.
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No.UPLOK-1/DE/437/2016/ARE-9

2. This Institution by Nomination Order No.UPLOK-1/DE/437/
2016 dated 05/10/2016 nominated Additional Registrar of
Enquiries-9, Karnataka Lokayukta, Bengaluru, as the Inquiry
Officer to frame charges and to conduct Departmental Inquiry
against DGOs 1 and 2 for the alleged charge of misconduct, said to

have been committed by them.

S The DGO-1 Sri Y.B. Talawar, Grama Panchayath Secretary
(presently at Hiremallur Gram Panchayath) Uppanasi Grama
Panchayath, Hangal Taluk, Haveri District and DGO-2 Sri R.
Gowdager, Grama Panchayath Secretary (presently Belagala
Grama Panchayath), Uppanasi Grama Panchayath, Hangal Taluk,

Haveri District were tried for the following charge:-

VAR, 88 NP - Q0BRIETRRD  GFod Iy
DROINT IO cdeemsd wROHY SREOHE Tro chodvmodeens,
BOWORAWOS, VTN BT T[OROHTY, BYAW, WHTY
13 @ISR BowoRWod ©R.1,23,422/— Y, 33 S=TEIR
HowoRaWed  Se473  ©F, k) RBeZ  8r.5,96,422/-
DNTARANTRNDRZYT  Tone 43¢  SmRESR  FowodDATOI
3RteTST DpVT FOTLON0Z BeeTtRGT ATFIWMN  Hore
mmgﬁmd -3leT¢AY A {JATes oTone) NYOTR TRTEED.

$Ro0w, AP TP SReIREN Xwrd  &PFdoR
NUUBTOR 0e3oHY SR EROW WNFBEI0WORT [ INersdd

wnoes Fem RoLIAT (IBI) 1966 ek 3(1)(i) oo (iii)
SRoHY WHRFBIHIZRNQED”.

4. The Inquiry Officer (Additional Registrar of Enquiries-9) on

proper appreciation of oral and documentary evidence has held

Page 2 of 4



No.UPLOK-1/DE/437/2016 /ARE-9

that the Disciplinary Authority has failed to prove the above charge
against DGO-1 Sri Y.B. Talawar, Grama Panchayath Secretary
(presently at Hiremallur Grama Panchayath) Uppanasi Grama
Panchayath, Hangal Taluk, Haveri District. The Disciplinary
Authority has proved the charge leveled against DGO-2 Sri R.
Gowdager, Grama Panchayath Secretary (presently Belagala Gram
Panchayath), Uppanasi Grama Panchayath, Hangal Taluk, Haveri
District and DGC-2 is respensible for misappropriation of an

amount of ¥5,96,422/ -

S. On re-consideration of inquiry report, I do not find any
reason to interfere with the findings recorded by the Inquiry
Officer. It is hereby recommended to the Government to accept the

report of Inquiry Officer.

6. It is hereby recommended to the Government for exonerating
the DGO-1 Sri Y.B. Talawar, Grama Panchayath Secretary
(presently at Hiremallur Grama Panchayath) Uppanasi Grama
Panchayath, Hangal Taluk, Haveri District of the aforestated

charges.

7. As per the First Oral Statement submitted by DGO-2 Sri R.

Gowdager, he is due to retire from service on 31/07/2021.

8. Having regard to the nature of charge proved against DGO-2
Sri R. Gowdager, it is hereby recommended to the Government for
imposing penalty of recovering a sum of ¥5,96,422/- from the
salary and other allowances payable to DGO-2 Sri R. Gowdager,
Grama Panchayath Secretary (presently Belagala Gram

Panchayath), Uppanasi Grama Panchayath, Hangal Taluk, Haveri
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District. If the entire amount cannot be recovered from the salary
and allowances payable o DGO-2, Lhe balance amount shall be
recovered from the pensionary benefits payable to DGO-2 Sri R.
Gowdager. It is also recommended to the Government for imposing
penalty of withholding one annual increment payable to DGO-2 Sri

R. Gowdager with cumulative effect.

0. Action taken in the matter shall be intimated to this

Authority.

Connected records are enclosed herewith.

S

(JUSTICE N. ANANDA) T
Upalokayukta-1,
State of Karnataka,
Bengaluru
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